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Per : 

No. 	 was 
decided by the Bench consiting of the 

Hon'ble Va(c (ktcirn,q,, h -I 7kiekt._cn..c. !Esci4t. 
Hon'ble P' (&, i!v 	PIt;GULc4rr 

on 	 (Flag TAt). Against that 
Judgrnent/ 	the applicantJr.pofldc.s has filed 
Review Petition 

,A copy of Judgment/'r despatched 
( lf2I4/gi and received by applicant/ 

on 

respondents on 	
Review Petition has 

been filed on 	 • So it is in time/e_.r 
.1 

br , 	 dpy. - 
As per rule 17(2y.of the Central 

Administrative Tribunal procedure Rules. 87, 

eview Petition is submitted for orders by 
lation. 

ieputy registrar. 
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